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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 

AT HYDERABAD 

OA No.890/93 
	

Date of order: 13.11.1996 

B ETWEEN 

Mrs .Durdana Quaiser 
	 Applicant 

The Superintending Enginer, 
Telecom Civil Circle, Chikk6apa1ly, 
Hyderabad. 

The Executive Engineer, telecom 
Civil, Barkatpura, Hyderabad. 

The Architect Postal, Dajcsadan, 
WI floor, Hyderabad. 	 .. Respondents 

Counsel for the applicant: Mr K. Venkateswar Rao 

Counsel for the respondents4 Mt. V. Bheemanna 

C ORAN 

HON'BLE SHRI R. RANGARAJAN7 MEMI3ER (ADi'1N.) 

HON'BLE SHRI B.S. JAI PARAMJ5HWAR; IIEMI3ER (JIJDL.) 

JUDOEUENT 

(Oral order per HON'BLE SHRI P. RANOARAJAN: MEMBER(A) 

Heard Shri K.Venkateswara Rao for the applicant 

and Shri V. Rajeswar Rao for Shri Bhirnanna, the learned 

standing counsel. 

This OA is filed praytng.for a direction to the 

respondents to implement th? recommendation of DPC  

Dt.9.10.92 for placing the applicant inthe scale of pay 

of Rs.1640-2900 with effect frah 3.9.1986. 

When the OA was taken up for hearing the learned 

counthel for applicant submitted that he is not pressing 

this OA. In view of the above pubmissinn OA is dismissed 

a not pressed. No costs. 

(B .5. JAI2C1u1ESI1WAR) 	44(cer flANcRJAN) 
11 M11 (j'&1.) 	1 	 C;t3ER 

:Datef 13th November, 1996 
1(514 	 fctatnd in opn  court 



e2 	, 

'mv tes-. 

The Auperintendenti a Rngineer, telecom rjyfl circle, 
flhikkedappally, Myd. 

The P,xecutive nqineer, telecom civil, narkatpura. Mvd. 

The Architect Pestal, flaksadan, vt fleer, Hyd. 

One CODY to Sri, Tc.venkateswar Pam, advocate, CAP, Ryd, 

One copy to Sri. V.nhimanna, addl. cnsr,, rAp, Ryd. 

6, one copy to Library, Cat, l4yd. 

7. One spare copy. 

nm/a 



Typed By 	 Chekd By 
Compared by, 	 Apprccied by 

THE CENTRAL ADMINIStRATTTE TRISUN:L 
HYDER'k BAD BENCH HVDERBAD 

THE HON'I3LE SHRI R.RANGMRABAN: fl(f4) 
fløi nia o's ?2'pa41mfct/n73) 

DATED: 

U1jbJ€tt7JULJGE 
R .A Ic .mJs 

AQNI\trD AND INTERIM DIRECTIONS ISSUED 
ALLOAD  

Dtosk-

Sp  

OF WITH DIRECTIONS 

IS3Eb AS WITHDRAWN 
1RD?RD/REJ:rTD 

)r6DER AS TO COSTS. 
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